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Recruitment of Labour b Director of Re earcb 
Central Sericul ral Re earcb and Training 

Institute, Berbampore 
10556. SHRI R.P. DAS: Will the 

Minister of COMMERCE be pleased to 
state: 

(a) whether Government are aware of 
the fact that a good number of labourer 
have been recruited by the Director of 
Research, Central Sericultural Research and 
Training Institute, Berhampore, West Bengal 
at Shaktipur Extension-cum-Demonstration 
Centre, Murshidabad without spon oring the 
names of the labourers from local employ-
ment exchanges violating the diectives of the 
Ministry of Home Affairs; 

(b) if so, what steps have been taken 
against such irregular recruitment; and 

(c) if not, the reasons thereof? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF COMMER (SHRI 
P.A. SANGMA); (a) to (c) Government 
are aware that the Officer-in-Charge of 
Sa kti pur Ex tens i on-cum-Demons trat i on 
Centre, Murshidabad had deployed casual 
labourers in emergent cases pending the 
sponsorship of casual labourers from 
Employment Exchange, Berhampore, After 
a particular item of work was over, labour 
deployed was laid off' However, a panel of 
97 names has since been received from the 
Employment Exchange, and at pre ent 
casual labourers are being deployed from 
this pane). 

Unaccounted Wealtb of Chair nan of 
Syndicate Bank 

10557. SHRI GHUFRAN AZAM : 
KUMARI PUSHPA DE VI . 
SINGH: 
SHRI SATISH AGARWAL: 
SHRI K.A. RAJA 
SHRI M. ISMAIL: 

SHRI RATANSI H RAJDA 

Will the Minister of INAN E be 
pleased to state : 

(a) whether it is true that BI has 
unearthed unaccounted wealth and j w lIer} 
amounting to ]akhs of rup s with the 
Chairman of the Syndicate Bank ; 

(b) if 0, full det ' thereof; 

(c) whether any inquiry ba b en 
ordered into it a to how hairman of a 
nationaHsed bank i having unaee unted 
wealth and jewellery' and 

(d) action contemplated by Government 
in the matter ? ~ 

THE DEPUTY MINIST R IN THE 
MI ISTRY 0 FINA (SHRI 
JA AR HANA P OJARY): (a) The 

entral Bur au of lnve tigation has r ported 
that the resident ial and office premi of 
the Chairman and Managing Dir ctor of 
Syndicate Bank were carched and some 
documents etc. were eiz d. 

(b) and (c) The matter is presently 
under investigation by BI and final 
conclusion are awaited. 

(d) Nece sary action, as appropriate, 
will be taken after the findingc; f th BI 
are available. 

Tax Eva ion by Golden To~ucco omp ny 
in ' ik kirn 

1055 . SHRI R, M THUKUMARAN; 
Will the Mini ter of I A b pI cd 
to tate: 

(a) is he . ware of the date of e t Ii h-
ment of cigaret Ie ompanie in ikkim with 
Golden T bacco 'mpany o)Jaboration; 

(b) the t tal quantity of vaciou brand 
of cigarettes manufactured " the e from the 
date of commencement of produ Hon nd 
the price at which the e were old to the 
consumer in Jnd i ~ ; 

(c) whether the pric to the co urner 
f r various branu f cigarette i the am 
as the brandc; manufactured out ide ikkim, 
and whether n ex i e duty wa pa ble in 

ikkim ; 

(d) if so, tot al amount f pc fit G. . . 
ha ac ummulatcd n th ir pr du ti n of 
cigarett in ikkim; and 

1 
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PATTABHI RAMA RAO) : (a) The Golden 
Tobacco Company i reported to have 
arrangements for manufacture of cigarettes 
of its brands with the factories of the 
followi'1g cigarette Companies in 
Sikkim: 

(i) Sikkim Tobacco 
(P) Ltd., Majhitar 

(ii) Denzong Tobacco 
(P) Ltd., Baghekhola, 
Majhitar 

(iii) SangriJIa Enterprises, 
Singtam 

(iv) Tadong Services 
(P) Ltd., Sankholal 

1980 (commenced 
in 1981) 

Jan. 1983 

Jan. 1983 

Topakhani Jan. 1983 
(b) and (c) Till 1.2.1983, when the 

Central Excises & Salt Act, 1944 and other 
allied acts were extended to Sikkim, no duty 
was leviable on the excisable goods, 
including cigarettes, manufactured in the 
State of Sikkim, nor were the factories 
producing such goods subject to excise 
contro1. In the circumstances, nO data is 
available as to the production, sale, price 
etc. of cigarettes manufactured in Sikklm 
during the period prior to 1.2.19 3. 

(d) and (e) Direct Tax Laws have not 
vet been extended to Sikkim. A sessments 
of the Golden Tobacco Company, which is 
assessed at Bombay, are pending for the 
year 1980. 1 and onwards. The requisite 
information is, therefore, not available 
However, the profits derived from the 
companie in Sikkim will be considered in 
the ca e of the Golden Tobacco Co. 
during the relevant assessment year. 

Repr entation of all India rimpers 
As ocintion 

10559, SHRI SATI H AGARWAL: 
Will the Minister of FIN AN E e pleased 
to State: 

(a) whether a telegr phic representation 
d ted 15 October, 1982 was received from 
All India rimper As ociation against the 
move of A ociation of Synthetic Fibre 
Jndu try to te ply hike the imp rt duty on 
poly ter filament yarn and whether the 
ubmi ion made therein were crutini ed 
nd found to correct ; 

if o f 

import duty on polyester filament yarn by 
Rs. 15,000 per tonne in November, 1982 ; 

(c) whether it is a fact the hike in 
import duty was effected ignoring the 
considered views expressed by the concerned 
administrative Ministry and the Ministry of 
Commerce ; and 

(d) • whether while effecting hike in 
import duty on polyester filament yarn, the 
views expressed by a high powered 
committee of six Secretaries for not 
increasing the import duty were completely 
ignored? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PATTABHI RAMA RAO); (a) to (d) 
Government had received a telegraphic 
representation dated the 15th October, 1982, . 
from the ' All India Crimpers Association 
stating, among other things, that there was 
no justification for increaSing the import 
duty On polyester filamant yarn, as requested 
by the spinners. The question of adjusting 
the level of import duty on polyester 
filmament yarn was examined by the 
Government, baving regard to various 
relevant considerations. Jt was noticed 
that the c.Lf. prices of polyester filament 
yarn had been steeply declining and a large 
number of contracts for SUbstantial 
quantities were registered with the Textile 
Commissioner for import under the OGL. 
The question of fix ing the appropriate level 
of duty on polyester filament yarn was 
considered on several occasions in inter-
ministerial and group meetings and 
different views were expressed from time to 
time. However, having regard to the fact 
that the international prices of polyester 
filament yarn had decliIl;ed, and keeping in 
view revenue considerations, the import 
duty on polyester filament yarn was 
increased by the Rs. 15 per kg. with effect 
from the 23rd November, 1982. 
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